W.A. No. 6 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR. JUSTICE S.R. SEN

03.11.2014

This writ appeal has been preferred by the State of Meghalaya,
being aggrieved by the judgment and order passed by learned Single
Judge of the Gauhati High Court sitting at Shillong in a bunch of writ
petitions namely:

1. W.P. (C) No. 250(SH) of 2009 Shri Pongdo Marak — Vs —

The State of Meghalaya and Others
2. W.P. (C) No. 251(SH) of 2009 Shri Deben Marak — Vs —
The State of Meghalaya and Others
3. W.P. (C) No. 353(SH) of 2009 Shri Minjing Sangma — Vs —
The State of Meghalaya and Others.
On the basis of earlier survey conducted in the matter under the direction
of Division Bench, the court by the impugned order has directed grant
relief(s) as prayed for.

Dr. B.P. Todi, Learned Additional Advocate General appearing
for the appellant State submits that since the survey ordered by the High
Court was obstructed by the respondent, the same could not have been
made the basis for grant of relief(s). In that view of the matter, it would be
necessary to assign the job of survey of the area afresh to an
independent agent. However, after the survey of the land, even if it is
found that the respondents claims are correct, still, it can be said that the
lands have acquired the character of the reserved forest with the efflux of
time, and most probably, the respondents may only claim the
compensation in terms of various directions issued from time to time by
Hon’ble the Apex Court in the case of T.N. Godavarman Thirumulpad
Vs. Union of India & Ors (1997) 2 SCC 267. Thus, we direct the
Directorate of Survey of India, Shillong, an undertaking of the Union of
India, to conduct the survey of lands in question within a period of 2(two)
months and to submit a report to this court within the premises as set out
in earlier directions issued by the Gauhati High Court.



The parties to the lis are directed to extend full cooperation to
the supervising authority and shall participate during the course of survey
exercise of the area in question, failing which, the court may take adverse
view and pass appropriate order under the law.

List this matter on 05.01.2015.

JUDGE CHIEF JUSTICE
(ACTING)

D. Nary



WP(C). No. 356 of 2012

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

We have heard learned counsel for the petitioner at length.

The relevant point according to learned counsel for the petitioner
to question the vires of Regulation 23 and 24 of the Meghalaya Open
Access Regulation is that, the formula applied thereunder for
calculating the cross- subsidy surcharge is different from the formula
being applied under the National Tariff Policy. Thus, the Meghalaya
State Regulatory Commission (terms and conditions of Open Access)
Regulations 2012 (for short the MSRC Regulations of 2012) has
worked out and charged a higher amount. As per National Tariff Policy,

the following formula is to be applied in calculating the said surcharge.

“Accordingly, when open access is allowed
the surcharge for the purpose of sections 38,39,40
and sub-section 2 of section 42 would be computed
as the difference between (i) the tariff applicable to
the relevant category of consumers and (ii) the
cost of the distribution licensee to supply electricity
to the consumers of the applicable class. In case of
a consumer opting for open access, the distribution
licensee could be in a position to discontinue
purchase of power at the margin in the merit order.
Accordingly, the cost of supply to the consumer for
this purpose may be computed as the aggregate of
(a) the weighted average of power purchase costs
(inclusive of fixed and variable charges) of top 5%
power at the margin, excluding liquid fuel based
generation, in the merit order approved by the
SERC adjusted for average loss compensation of
the relevant voltage level and (b) the distribution
charges determined on the principles as laid down
for intra-state transmission charges”.



On the contrary, as per Regulation 24 of the MSRC Regulations

of 2012, it appears that no such specific formula has been provided.

Para 24 of the same on reproduction would read as :

“24. Cross-Subsidy Surcharge - In
addition to transmission charges and wheeling
charges, a consumer availing open access to the
transmission system/distribution system shall pay a
Cross-Subsidy Surcharge on per unit basis for
actual energy drawn through open access.

The open access users, except those
availing open access facility to transfer power from
their captive generating plants to the destination of
their own use, shall pay the (cross-subsidy)
surcharge to the distribution licensee of their area,
as determined by the Commission from time to
time. The amount of surcharge shall be so
calculated as to meet the current level of cross
subsidy from that category of consumers and shall
be paid to the distribution licensee of area of supply
where the consumer is located”’.

Though Mr. K.Paul, learned counsel for the petitioner, has

challenged the vires of the provisions in question, but in absence of any

formula to establish that the levy of cross-subsidy surcharge calculated

under MSRC Regulations is irrational and contrary to the national tariff

policy in order to challenge the provisions of the Regulations, the same

would not be maintainable. However, on his request, we grant him

10(ten) days’ time to address the Court on this point.

Learned counsel for the respondents, wants to submit written

arguments. He may do so to supplement the oral submission.

List on 14-11-2014.

JUDGE

S.Rynjah

CHIEF JUSTICE (ACTING)



MC(WA) No. 81 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Learned counsel for State respondents, prays for and is granted
2(two) weeks’ time to serve the notice along with petition to proforma

respondents. List on 17-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



MCI[WP(C)] No. 283 of 2014
WP(C). No. 312 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Learned counsel for Union of India, states that in terms of
direction issued in the writ petition to consider the case of respondents,
the Department of Personnel & Training, Govt. of India, has examined
the matter. However, it could not find any ground to provide the benefits
of the 3rd Modified Assured Career Progression Scheme. In that view
of the matter, learned counsel for respondents does not want to press
the matter, as according to him, the rejection of the case of respondents
by Department of Personnel & Training may give rise to a fresh cause

of action.

Hence, the Misc. Case is rendered infructuous and is disposed

of as such.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



MCI[WP(C)] No. 289 of 2014

WP(C). No. 304 of 2012

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Learned counsel for respondent-GHADC, prays for and is
granted 2(two) weeks’ time to file objection, if any, to the application for

impleading Lessee as one of the respondent.

Liston 17-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



PIL. No. 3 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Mr. N.Syngkon, learned counsel, appears for petitioner.
Mr. KS Kynjing, learned AG, represents for State respondents.

Mr. GS Massar, learned Sr. counsel, represents respondent
No.4.

Mr. HS Thangkhiew, learned Sr. counsel, is for respondent No.

Issue notice to private respondent Nos. 6 to 13. Notice be made
returnable within a period of 2(two) weeks. Petitioner to take steps. List

on 17-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 13 of 2011

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Learned counsel for respondent, prays for and is granted one

week’s time to argue the matter. List on 10-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WA. No. 22 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Learned counsel for the appellant, prays for and is granted
10(ten) days’ time to file additional affidavit in line with judgment and
order dated 13-10-2014, passed in WA No. 68/2014, by a Division
Bench of this Court (Shri Tangman N Sangma — vrs- Union of India and

ors).

List the matter on 14-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WA. No. 52 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Mr. SC Shyam, learned Sr. counsel, appears for Union of India.

No one appears for respondents.

In the interest of justice, the matter is adjourned for one week.

List on 10-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 16 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Learned counsel for petitioner prays for and is granted one
week’s time to argue the matter since the pleadings are said to be

completed. List on 10-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 17 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Learned counsel for petitioner prays for and is granted one
week’s time to argue the matter since the pleadings are said to be

completed. List on 10-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah






WP(C). No. 18 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Learned counsel for petitioner prays for and is granted one
week’s time to argue the matter since the pleadings are said to be

completed. List on 10-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 19 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Learned counsel for petitioner prays for and is granted one
week’s time to argue the matter since the pleadings are said to be

completed. List on 10-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 20 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Learned counsel for petitioner prays for and is granted one
week’s time to argue the matter since the pleadings are said to be

completed. List on 10-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 94 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

As connected matters namely, item Nos. 16 to 20, have already
been adjourned on mentioning on behalf of Mr. GN Sahewala, Sr.
Advocate, on a similar request made herein, this matter is adjourned
and tagged with the said items with direction to list on the date fixed

therein, i,e, 10-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 117 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Mr. S.Dey, learned counsel for the petitioner, makes a prayer on
behalf of learned Sr. Advocate, Mr. VK Jindal, for adjournment on the
ground that the latter is seriously in-disposed. Hence, the matter is

adjourned for one week. List on 10-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 126 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Mr. S.Dey, learned counsel, appears for petitioner.

Ms. T.Yangi, learned counsel, represents for respondent Nos. 3
to 5.

Learned counsel for the petitioner, makes a prayer on behalf of
learned Sr. Advocate, Mr. VK Jindal, for adjournment on the ground that
the latter is seriously in-disposed. Hence, the matter is adjourned for

one week. List on 10-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 127 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Mr. S.Dey, learned counsel, appears for petitioner.

Ms. T.Yangi, learned counsel, represents for respondent Nos. 3
to 5.

Learned counsel for the petitioner, makes a prayer on behalf of
learned Sr. Advocate, Mr. VK Jindal, for adjournment on the ground that
the latter is seriously in-disposed. Hence, the matter is adjourned for

one week. List on 10-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 130 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Mr. S.Dey, learned counsel, appears for petitioner.

Ms. T.Yangi, learned counsel, represents for respondent Nos. 3
to 5.

Learned counsel for the petitioner, makes a prayer on behalf of
learned Sr. Advocate, Mr. VK Jindal, for adjournment on the ground that
the latter is seriously in-disposed. Hence, the matter is adjourned for

one week. List on 10-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 131 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Mr. S.Dey, learned counsel, appears for petitioner.

Ms. T.Yangi, learned counsel, represents for respondent Nos. 3
to 5.

Learned counsel for the petitioner, makes a prayer on behalf of
learned Sr. Advocate, Mr. VK Jindal, for adjournment on the ground that
the latter is seriously in-disposed. Hence, the matter is adjourned for

one week. List on 10-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 132 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Mr. S.Dey, learned counsel, appears for petitioner.

Ms. T.Yangi, learned counsel, represents for respondent Nos. 3
to 5.

Learned counsel for the petitioner, makes a prayer on behalf of
learned Sr. Advocate, Mr. VK Jindal, for adjournment on the ground that
the latter is seriously in-disposed. Hence, the matter is adjourned for

one week. List on 10-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 134 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Mr. S.Dey, learned counsel, appears for petitioner.

Ms. T.Yangi, learned counsel, represents for respondent Nos. 3
to 5.

Learned counsel for the petitioner, makes a prayer on behalf of
learned Sr. Advocate, Mr. VK Jindal, for adjournment on the ground that
the latter is seriously in-disposed. Hence, the matter is adjourned for

one week. List on 10-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 136 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Mr. S.Dey, learned counsel, appears for petitioner.

Ms. T.Yangi, learned counsel, represents for respondent Nos. 3
to 5.

Learned counsel for the petitioner, makes a prayer on behalf of
learned Sr. Advocate, Mr. VK Jindal, for adjournment on the ground that
the latter is seriously in-disposed. Hence, the matter is adjourned for

one week. List on 10-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 201 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Learned counsel for petitioner states that he will serve additional

copy of writ petition on learned counsel for Union of India.

Learned counsel for respondents pray for and are granted 2(two)

weeks’ time to file their affidavit-in-opposition.

Liston 17-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 203 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Mr. S.Dey, learned counsel for the petitioner, makes a prayer on
behalf of learned Sr. Advocate, Mr. VK Jindal, for adjournment on the
ground that the latter is seriously in-disposed. Hence, the matter is

adjourned for one week. List on 10-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 237 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Mr. P. Nongbri, learned counsel, put an appearance on behalf of

respondent Nos. 1 to 5.

State respondents prays for and is granted 2(two) weeks’ time to

file affidavit-in-opposition. List on 17-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 245 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Learned counsel for petitioner prays for and is granted one
week’s time to file additional documents on affidavit said to be available

with him. On his request, let this matter be listed on 14-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 322 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Learned Advocate General appearing for the respondents, prays
for and is granted 2(two) weeks’ time to file affidavit with progress

report.

List on 17-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 344 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Mr. S.Dey, learned counsel for the petitioner, makes a prayer on
behalf of learned Sr. Advocate, Mr. VK Jindal, for adjournment on the
ground that the latter is seriously in-disposed. Hence, the matter is

adjourned for one week. List on 10-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 135 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE S.R.SEN

03-11-2014

Mr. S.Dey, learned counsel, appears for petitioner.

Ms. T.Yangi, learned counsel, represents for respondent Nos. 3
to 5.

Learned counsel for the petitioner, makes a prayer on behalf of
learned Sr. Advocate, Mr. VK Jindal, for adjournment on the ground that
the latter is seriously in-disposed. Hence, the matter is adjourned for

one week. List on 10-11-2014.

JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



W.A. No. 25 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR. JUSTICE S.R. SEN

03.11.2014

As per request, let this matter be listed on 17.11.2014 for

argument.

JUDGE CHIEF JUSTICE
(ACTING)

D. Nary



W.A. No. 30 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR. JUSTICE S.R. SEN

03.11.2014

As per request, let this matter be listed on 17.11.2014 for

argument.

JUDGE CHIEF JUSTICE
(ACTING)

D. Nary



W.A. No. 31 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR. JUSTICE S.R. SEN

03.11.2014

As per request, let this matter be listed on 17.11.2014 for

argument.

JUDGE CHIEF JUSTICE
(ACTING)

D. Nary



W.A. No. 37 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR. JUSTICE S.R. SEN

03.11.2014

Mr. K.S. Kynjing, learned Advocate General submitted that
notice has been served through the office of Deputy Commissioner
concerned. Let an affidavit of the Deputy Commissioner who has
submitted a report of service to the State Government be filed in order to
ensure that notice has in fact been served upon the respondent.

List this matter on 70.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

D. Nary



W.A. No. 38 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR. JUSTICE S.R. SEN

03.11.2014

On joint request by learned Sr. counsel for the parties, let this
matter be listed on 70.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

D. Nary



W.A. No. 52 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR. JUSTICE S.R. SEN

03.11.2014

Mr. S.C. Shyam, learned Sr. counsel prays for and is granted a
week’s time for argument.
List this matter on 70.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

D. Nary



W.A. No. 69 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR. JUSTICE S.R. SEN

03.11.2014

As per request, let this matter be listed on 05.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

D. Nary



WP(C) No. 78 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR. JUSTICE S.R. SEN

03.11.2014

Learned counsel for petitioner prays for and is granted as last
opportunity 2(two) weeks’ time to ensure appearance of Dr. A. Saraf,
learned Sr. counsel on the next date of listing, failing which the court may
not grant further indulgence.

List this matter on 17.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

D. Nary



WP(C) No. 79 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR. JUSTICE S.R. SEN

03.11.2014

Learned counsel for petitioner prays for and is granted as last
opportunity 2(two) weeks’ time to ensure appearance of Dr. A. Saraf,
learned Sr. counsel on the next date of listing, failing which the court may
not grant further indulgence.

List this matter on 17.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

D. Nary



